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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE SEVENTEENTH DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO:23998 OF 2026

Between:

Kodimela Samhitha, D/o. Kodimela Rajani Kanth, Aged About. 1B years,
Occupation. Student R/o. 5-9-23, Type-3 ESI Quarters Hill Fort Road, Adarsh
Nagar, Himayath Nagar Hyderabad-500063
Permanent Address. H.No.1-1-230/13/3, Vivek Nagar Chikkadpally,
Musheerabad Mandal Hyderabad-500020

...PETITIONER
AND

1. The State Of Telangana, Represented by Principal Secretary Health, Medical
and Family Welfare (C'1) Department Dr. B.R Ambedkar Telangana
Secretariat, Hyderabad, Telangana-500004

2. Kalqi Narayana Rao University Of Health Sciences (KNRUHS), Represented
by its Registrar Nizampura, Warangal, Telangana 506007

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to. (a) issue a Writ of Mandamus, or any other appropriate Writ, Order or Direction to

set aside Sub-Rule (a)(iii) of Rule 3 of the Telangana Medical and Dental Colleges

Admission (Admission into MBBS and BDS Courses) Rules, 2017, as amended by

G.O.Ms.No.150, Health, Medical and Family Welfare (Cl) Department, dated

Ogllgtz12s, insofar as it excludes the children of employees of the Central

Government and Central Government Corporations, as being illegal, arbikary,

unreasonable, discriminatory, ultra vires, and violative of Articles 14 and 1 5 of the
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()onstitutionoflndiaConsequently,declarethePetitionerasaLocalCandidateof

the State of Telangana for all purposes of admission into MBBS and BDS Courses

lortheAcademicYear2026-2TundertheaegisofRespondentNo.2-KNRUniversity

ofHealthSciences,anddirecttheRespondentstoconsiderthePetitioner.s
,:andidature accordinglY (c) Pass

t.A. NO: 10F 2026

PetitionunderSectionl5lcPCprayingthatinthecircumstancesstatedinthe

affidavit filed in support of the petition, the High Court may be pleased to DIRECT

RespondentNo.2,pendingdisposaloftheWritPetition'topermitthePetitionerto

submit her online application and candidature for Admission into MBBS and BDS

CoursesUnderCompetentAuthorityQuotaforTheAcademicYear2026-27by

treating her as a Local Candidate of the State of Telangana

Counsel for the Petitioner: SRI RAJKUMAR GUMMI

Counsel for the Respondent No'1: SRI A' SUDERSHAN REDDY' LEARNED

ADVOCATE GENERAL

Counsel for the Respondent No'2: SRI T' SHARATH' SG FOR KALOJI

r.rnieilne RAo uNlvERSlrY oF HEALTH SGIENcES

The Court made the following: ORDER
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IN TIIE HIGH COI'RT FOR THE STATE OI. TELANGAI{A
AT ITYDERABAI)

THE HON'BLE THECHIEF JUSUCE SRI APARESH KIJMAR SINGH
AND

TIIE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.23998 of 2o26

DATE:17.o8.2o26

BET1UEEN:

Kodimela Sarnhitha
"...Petitioner

AND

The Telangana Statc, Repr;:scnted by
the Principal Secretary, Health,
Medical and Family Welfare (CI)
Department and another

....Respondents

ORDER

Heard Sri Rajkumar Gummi, learned counsel for the petitioner.

Sri A.SuCershan Reddy, iearned Advocate General appearing for

respondent Noi; Sri T.Si-rararh, learned Stalding Counsei fcr Ka.lo;i

Narayana Rao University oi l{eai-!h Sciences appearing for

respondent No.2 and pemsed the record-

2, The present writ petition is filed with the following prayer:

"......issue a Wit of Mandtmus, rsr ang other appropnate Wi|
Order or Direction to set aside Sub-Rule {a)ltii) of Rule 3 of the
Telangana Medical & Dento-l Colleges Arirnisslan (Ari,nission into
MBBS & .BDS Ccur-.:es,i Rr.iles, 2A17. ,s trLended b.!.1

G.O.Ms.No. 150, tlectitft. t$edicci & ,:'an'tilg i./,'e |'tte lC i )
DepertraerlL d.ed Ci.0t;. ) a)-aa'i, i:i.'sr.aclr r"-< it ftri;.ir:le-s lire
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childrert of emploAees of the Central Gouernment and' Centrol

Gouentrnent Corporations, as being iitegal, arbitrary,

unreasonaLtle, disciminatory, ultra uires, and uiolatiue of Articles

14 cLrd 1 5 of ti",e Constitution of India;

Consequen'lA. declare the Petitionet as a Local Candidate of th"e

State a.f Telangana for oll purposes of admission into MBBS &

BDS Courses jor tlrc Acad-ernic Year 2026'27 under the aegis of

ResponCLen-t .Yo.2 K/{R Lln'iuersity of Health Sciences, an'd direct

th,e Respc'tden:s to
ctccordingly:

consid.er the Petitioner's condidature

pass su-ch other ord.er or orders as thi-s Hon'ble Court mag deem

-ftt ar,cl proi.'er in the facts and circum'stances of the case and in

the interes: af rytsti.ce"

Factual Matrix

3. Tne p(lt-iti3ner, Kod-ime1a Samhitha, is the daughter of

Sri Ko,iimeia Falar-,i Kantl' She was bofn on 08 02'2008 at

Hyderabad, Telangana, and claims to be a permanent resident of

Hyderabad. Petiiloner qualihed in NEET (UG\-2O26, securing 385

marksoutoiT2OartCanAll-IndiaRankof3l033gtntheGeneral

Category, and is thus eligible to seek admrssion to the MBBS/BDS

courses for tle Acaderlic Year 2026-27 '

4. The pe tilione:'s father is an employee of the Employees' State

Insurance Corporation (ESIC), a Corporation under the Ministry of

Labour & Empl,tvment, Government of India, rl'ho joined service on

Og .Og .7997 anc,. in the course of his employment, has served at

diflerent p1a:es in Telangana and Andhra Pradesh. while the family

w'as ;:esidins at HyCerabad, the petitioner's father was transferred to

Trrupati, Andhri; Praciesh, w.e.i., 75.12.2016, where he continued to
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serve until 21.05.2024, and thereafter transferred back to Hyderabad

on 22.05.2024, where he continues to serve.

5. Consequent upon the transfer, the family relocated to Tirupati.

The petitioner, who had studied Nursery to Class IV at Howard

Public School, Hyderabad, putsued her education in Andhra Pradesh

from Class V onwards. Petitioner studied Classes V to X at Sri

Venkates'*'ara Vidyalaya, Tirupati, from 2077 to 2023, followed by

Intermediate (BiPC) at Sri Chaitanya Junior College, Tirupati, from

2023 to 2O25. Thus, the petitioner could not complete the requisite

four consecutive academic years of study within Telangana on

account of her father's transfer outside the State.

6. The petitioner relies upon the Nativity Certihcate issued by the

Tahsildar, Hyderabad District, uide Ftle No.C2 I 357 3 I 2026, dated

17.07.2026, certifying that her father is a native of Telangana and

that her education outside the State was occasioned by his ofhcial

transfer. Notwithstanding the above, the petitioner does not fail

within any of the four categories specified in the proviso to Rule

3(a)(iii), as her father is an employee of ESIC, a Central Government

Corporation, and does not belong to any of the categories

enumerated therein. Consequently, the petitioner is not Lreing treated

as a 'loca-l candidate'under the impugned Rule.
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7. Aggrieved by the petitioner's exclusion from the beneht of the

saici provisc, oe spi.te her having pursued education outside the State

soiell, on accoun- oi her father's of{iciai transfer, the petitioner has

approacheci this Court challenging the validity of the impugned

provisicn and seeking consequential relief.

Submissions on behalf of the petitioner

8. The learneci counsel for the petitioner advanced the following

submissions here'under:

i) That the classification made under the proviso to Rule 3(a)(iii)

is whoilv eirbitrary and unreasonable. The very object of the

exception is to protect candida,tes who could not pursue their

educatior-r rvithin Telangana for the requisite period, not by

cholce. but on account of the transferable nature of their

parent':i e npiol'ment. Having recognised such hardship in

rcspeci ci 'cur catego:ies of employees, there is no justihcation

for excluding children of Central Government employees and

emplovees of Central Government Corporations/Undertakings.

ir) That therr: is no rational or intelligible differentio between

children of Telangana State Government employees and

chiiCren o'' Clcntr:a1 Government employees, such as employees

of ESl.i irsofar as the hardship arising from tranSfef iS
concerr,.ed. in both cases, the chilci is required to relocate
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outside the State on account of the parent's official transfer.

The distinction based soiely on the nature of the employer has

no rational nexus with the object sought to be achieved by the

Ru1e.

iii) That the classification is manifestly under-inclusive, as it

excludes an identihable class of similarly situated persons,

namely, children of Central Government employees and

employees of Central Government Corporations/Undertakings,

who are equally liable to be transferred outside the State in the

course of their employment and consequently suffer the same

disability.

iv) That the petitioner is denied the benefit of 1ocal candidature

solely on the basis of the nature of her parent's employer,

which is wholly unrelated to her educational hardship or her

genuine connection with the State of Telangana. The relevant

consideration ought to be the reason for studying outside the

State and not whether the parent is empioyed by the State

Government or the Central Government.

v) That having recognised the hardship caused by compulsory

transfer of parents in the specihed categories, it is arbitrary

and unjustified to deny the same beneht to the petitioner

merely because her father is employed by a Centrai

Government Corporation.
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vi) That this Court in the rnterim order dated 11.09.2025 passed

in W.P.No..275\l of 2025, wherein, in an identical challenge, it

was pqrnc _f,zcie found the exclusion of children of Central

Government crnplovees to be arbitrary and violative of Article

14 anci grrrnted interirn relief. The facts of the present case,

accorciing t'r ihe iearned counsel, are materiaiiy similar and,

-,-herefore, r.he petrtioner is entitled to similar protection.

Submissions on hehalf of the respondents

9. The ie arnt d Aci.;ccate General appearing for respondent No. 1

has contended rhat ',vhi1e framing the proviso to Rule 3(a)(iii)

pursuant to thc judgment of the Hon'b1e Supreme Court dated

0i.09.2025 in Crvrt Appeal 11os.2153"6-2 1588 of 2024 and connected

batch. the Staie Governrnent had confined the exception to

categories of er-rplo.,'ees having a direct nexus with the State

Go-r-ernment. Hcrvever, it is submltted that the rationale underlying

the exception, namely, protecting children who were compelled to

pursue their edticatron outside the State on account of their parents'

official transfer,.. u,otild equally apply to children of Central

Government emplovees. it is also assured that the issue is under

actjve considerarion of the State Government arrd that appropriate

amenciinent or c.a:-ification is iikelv to be issued.
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10. We have taken note of the respective submissions urged and

perused the material on record.

Consideration by this Court

11. The challenge in the instant writ petition is the Sub-Ru1e (a)(iii)

of Rule 3 of Telangana Medical and Dental Colleges Admission

(Admissron into MBBS & BDS Courses), Rules, 2017, as amended

uide G.O.Ms.No.150 Hea-lth, Medical & Family Welfare (Cl)

Department dated 08.O9.2025.

12, The challenge primariiy is So far excluding the Central

Government Employees posted out of tJ e State of Telangana and

their children by virtue of their parents' employment could not study

in the State of Telangana for the last four years within the state of

Telangana sole1y on account of her father's ofhcial transfer outside

the State during the period from 15.12.2016 to 21 .O5.2O24, and for

which reason they are getting excluded from participating in the

medical Entrance Admission both for the MBBS & BDS Courses.

13. Perusal of the Rules would show that the Government, in fact,

has carved out certain exceptions for certain category of candidates,

which for ready reference are reproduced hereunder:

(a) A candidate for admission into undergraduate courses
und.er Competent Authoitg Quota' in Telangana should be
Indian National/ Person of Indian Ortgin (PIO)/ Ouerseos
Citizens of India (OCI) card holder and shall fulfil the

follouing prouisions:
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i) If the cctndidcLte has studied in educational Institutions in
such iocal oreo. fctr a penod of not less than four
ccnsea-,tj,ue acc.den,.i.c: tlectrs ending Luith the academic gear
irt witit:Lt he atpecired or as the cose maA be Jirst appeared
:p tlt,.". tt ' .a, 12a|;f1inq pxumination.

(or)
tt) Il"lhcre diiring tht: ,-uhole or o,nA port of the four
conser:utiue acodem-ic gears ending uith the academic year
j.it itthL, h 'te appeeradJ or as the cose maa be, f"rst
appearea Jor tl'te reLeuant qualifuing examination, he has
not stt.dieri it ol,.i1 educationol institutions, if he has
resicied in ,hat iocoi area for a penod of not less than four
qeor:; r:n:nedintei.y preceding the date oj commencement of
t!'Le relc rant qt abfuing examination uthich he oppeared or
c.s th€ ,.::'-se r-ag be jir:;t- ctppectred.

iil) Lortt! ,.trec;, h<,re:tn rnectns the Stctie- of Teiangana.
Further. in. ccse the candidate has not studied in ang
edl)celionctt institui:,on and has resided in the local orea as
stat€ d Gt lii) abcue, to be ekgible for admission into
u nd 

" 
rg rad-J.ate cou rses under' Competenl AuthoitA Quota,

the ca'Lclic'aie shctukl haue appeared for the releuant
qualtfu,,t;1 t':ta,mil.attor)- in the State of Telctngana:

i . Prc LtLde d tha.t a candidafe uho studies outside
I'elanq;-tna ibr a,,.g per[od duing th"e requisite four
conseatttue academic 11ears ending Luith the acodemic gear
irt uthir-'t''. b-e ctppeored. or as the case maA be, first
ctppteareci ,n th€ releuent qualifuing examination u,till be
eligiltle' to L,e consi.clerc:d i"t theg fall under any of the belou.t
c oteg()nes:

l. (;hikl,en o;f employees of the Telangana State
(';.!)en,.tnenl tullo httue serued or are seruing autside
'l'<:io-n2ana corresponding to the condidate's year/ s of
stLt rlg out sici e Telang ana.

2. Ch,iidren ci' seruinrl or retired offi.cers betonging to the
'l?kLr,qana cadre ol All India Seruices (IAS/ IFS/ IPS)
u.Lto 'Laue serued or are seruing outside Telangana
carres pond:ng to tb'e candidate's gear/ s of studg
<tt ttsicte TeLangano.

.1. Oltiidren of defence personnel/ ex-seruicemen/ Central
A t'eci Pclice Force seruice uho, at the time of joining
sennce. haue declared their hometoun to be in the
.)-irJe ?r' Teion qcina ctnd u-th,c houe seanred or are
s,.,-,., . 

- 
,i_rs,r/e Tr-lazgzna corresponding to lhe

,"',.'.!;l_';e 
t '' rt'. :. r'f studA outside Tetangaic.

.(,,tt.tr(-t aj onpfit26,ps of a Corooratio"n/ Agencu/!.1_1.-tt Llt. e-to iit ,,t,Jer doi,t ' r. :.t n" ..,,,ri J)a "i;:;#2:: ,:!,rr:!;::i;;

I



-

9

terms and. conditiort-s of his/ her em-plogment, tuho
haue serued or are seruing outside Telangana
coftesponding to the candiddte's Aear/s of studg
outside Telangana."

(EmPhasis suPPlied)

14. From the plain reading ofthe aforesaid clauses, it is relevant to

note that if exceptions can be carved out for those categories'

reflected in the aforesaid clauses of exceptions, then is no justihable

reason for excluding the Central Government employees posted

outside of State of Telangana and thelr children from availing benefit

of the said exception so carved out.

15. In view of the fair and constructive concession made by the

learned Advocate General for the State, wherein it has been

expressly assured to this Court that appropriate clarification or

be issued to include theamendment to G.O.Ms.No.150 would

children of Central Government employees, Central Public Sector

Undertakings, and Central Government Corporations within the

ambit of the proviso to Rule 3(a), this Court does not deem it

necessary to adjudicate upon the constitutional validity of the

impugned Government Order at this stage. Instead, adopting a

purposive and constructive approach, and in order to prevent

irreparable hardship to the petitioner and similarly situated

candidates pending the itnalization of the proposed amendment, this

Court issues the following directions.
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16. F,'or thc reasons recorded hereinabove, and in light of the

sukrmissions rnad e bv the learnecl Advocate General on behalf of the

Statc, this V/r:t Pt:litron is ciisposed of with the following directions

Ir is hcrc'b- ieclared that the proviso to Rule 3(a)(iii) of the

'lelairganrr lledi'-'ar & Dental Colleges Admission (Admission

irrio MlltsS & BDS Courses) Rules, 2O17, as amended by

(l.O.Ms.No.r50, Health. Medical & Family Welfare (C1)

De partnlen'-. dated 08.09.2025, shall. pending the issuance of

:i ioim:.. :rr:r:rdrnent. be read to include children of emplovees

11

111

of the Ccnt-al (lrx,ernment, Central Government Corporations,

zrnd Ccr tral P,,rblic Sector Undertakings, who have setwed or

are scning outsldc Telangana,. for the extension of the benefit

o1' the siriC provrso, on the same terms and conditrons as are

applicable t: t hc children of State Government employees.

L'onse cllicrliv. rcspoadent No.2. the Kaloji Narayana Rao

Universjtv cf Healtb Sciences, is directed to treat the petitioner

ers a krcal candidate' for the purpose of admission into

MBBS/BDS coLlrses for the Academic Year 2026-27 under the

Competr:nt..\uthority Quota, and to permit her to participate in

the ongoing counselling process accordingly.

'I'ne 1. r,rspon dent- State of Telangana is directed to
erpcctiricusi., finalize and issue the necessary clarification or
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formal amendment to G.O.Ms.No' 150, as assured by the

learned Advocate Generai, to incorporate the category of

employees of Central Governme nt, Central Government

Corporations, and Central Public Sector Undertakings, within

the ambit of the exception under the proviso to Rule 3(a).

It is clarified that the declaration contained in paragraph (i)

hereinabove, and the relief granted to the petitioner, shali

operate pro tanto pending the issuance of the formal

amendment by the State Government.

As a sequel, miscelianeous petitions, pending if any, stand

closed. No costs.

SD/- C.DEEPIKA
ASSISTANT REGISTRAR

//TRUE COPY//

CTION OFFICER

1. The Principal Secretary , The State Of Telangana, Health, Medical and Family
Welfare (C1) Department Dr. B.R Ambedkar Telangana Secretariat,

Hyderabad, Telangana-500004

2. The Registrar Kaloji Narayana Rao University Of Health Sciences
(KNRUHS), Nizampura, Warangal, Telangana 506007

3. One CC to Sri Rajkumar Gummi, Advocate [OPUC]

4. Two CCs to Advocate General, High Court for the State of Telangana, at

Hyderabad [OUT]
5. One CC to Sri T. Sharath, SC for Kaloji Narayana Rao University of Health

Sciences[OPUC

6. Two CD Copies
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HIGH COURT

DATED: 1710812026

ORDER

WP.No.23998 of 2026
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DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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